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 *DEMANDS  FOR  GRANTS,  970-7!—contd.

 Monastry  OF  HOME  AFFAIRS

 MR.  CHAIRMAN:  The  House  will
 now  take  up  discussion  and  voting  on  Demand
 Nos.  42  to  56,  I2l  and  22  relating  to  the
 Ministry  of  Home  Affairs  for  which  8  hours
 have  been  allotted.

 The  Cut  motions  may  be  sent  by  tomorrow
 to  the  Table,

 DEMAND  No,  42—MINISTRY  OF  HOME  AFFAIRS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 +1,54,04,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray the  charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of  ‘Ministry
 of  Home  Affairs.”  om

 DemMAND  No.  43—Capinet

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 61,38,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971,  in  respect  of
 “Cabinet.’”

 Demand  No.  44—ADMINISTRATION  OF
 Justice

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Ra.
 2,I2,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist,
 day  of  March,  97],'in  respect  of  ‘Admi-
 nistration  of  Justice.’  "
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 DEMAND  No.  45—Po  ice

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 57,56,74,000  be  granted  to  the  President
 to  complete  the  sum  ary  to  defray
 the  charges  which  will  come'in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971  ,in  respect  of ‘Police.’  "

 DemMAND  No.  46—CENsUS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 5.23.17.000,  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971  in  respect  of  ‘Census.’  "’

 DEMAND  No,  47—STATISsTICs.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 3,47,83,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971  in  respect  of  ‘Statis-
 tics.”  "

 DemMaNnD  No.  48—Privy  Purses  AND  ALLO-
 WANCES  OF  THE  INDIAN  RULERS.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 ,I3,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971,  in  respect  of  Privy
 Purses  and  Allowances  of  the  Indian

 Rulers.’
 "

 Demand  No,  49—TeRRITORIAL  AND  POLI-
 TICAL  PENSIONS;

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.

 “Moved  with’  the  recommendation  of  the  President.

 करने  के  लिए,  पचास  हजार  रुपया  दिया  1  उठाते,  तो  मैं  समझता  कि  बह  भ्राप्नेतिव  हैं  t
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 24,01,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3lst
 day  of  March,  97l,  in  respect  of  ‘Terri-
 torial  and  Political  Pensions.’  mw

 ‘DEMAND  No.  50—DELHI

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 42,69,68,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971  in  respect  of  ‘Delhi.’  ”

 DemManp  No.  5!—CHANDIGARH

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 6,02,33,000  be  granted  to  the  President
 to  plete  the  sum  "y  to  defray
 the  charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3!st
 day  of  March,  1971,  in  respect  of  ‘Chandi-
 garh.

 DEMAND  No.  52—ANDAMAN  AND  NICOBAR
 IsLANDS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 -7,76,15,000  be  granted  to  the  President
 to  complete  the  sum  ry  to  defray
 the  charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3/st
 day  of  March,  O71  in  respect  of  Andaman
 and  Nicobar  Islands.’  oe

 DEMAND  No.  53—TRIBAL  AREAS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 -23,13,04,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3\st
 day  of  March,  ‘1971,  in  respect  of  ‘Tribal
 Areas,’  ’’

 DemMaND  No.  54—DADRA  AND  NAGAR
 Havair  AREA

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 57,05,000  be  granted  to  the  President
 to  complete  the  sum  "y  to  defray
 the  charges  which  will  come  in  course  of
 Payment  during  the  year  ending  the  3lst
 day  of  March,  1971,  in  respect  of  ‘Dadra
 and  Nagar  Haveli  Area.’  oe

 DEMAND  No.  55—LAccADIvE,  MINICOY  AND
 AMINDIVI  ISLANDS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 -1,11,00,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  ‘1971,  in  respect  of  ‘Lacca-
 dive,  Minicoy  and  Amindivi  Islands.’  oe

 DEMAND  No.  56—-OTHER  REVENUE  EXPENDI-
 TURE  OF  THE  MINISTRY  OF  HOME  AFFAIRS.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 10,96,58,000.  be  granted  to  the  President
 to  complete  the  sum  ary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Ministry  of
 Home  Affairs.’  "’

 DgMAND  No.  2i—CapiTaL  OUTLAY  IN
 UNION  TERRITORIES  AND  TRIBAL  AREAS

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  sum  not  exceeding  Rs.
 22,07,56,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3lst
 day  of  March,  1971,  in  respect  of  ‘Capital
 Outlay  in  Union  Territories  and  Tribal
 Areas.’
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 Duwkhp  Mo.  (22—Onnth  Cavtra,  Corky
 OF  THE  Mintstky  ‘or  Home  AFFAIRS

 MR.  CHAFRITAN:  जीजा  fioved:

 “That  a  sum  Tot  exosbiiing  Rs.
 1,77,30,000  Be  greiited  to  the  'Preditient
 Yo  ‘cdimpléte  “He  sifth  nleesstiry  to  défray
 the  charges  Which  ‘will  come  in  course  of
 payment  during  the  -yoar  ending  the  -3ist
 day  of  March,  1971,  in  respect  -of  ‘Other
 Capital  Outlay  of  the  Ministry  of  Home
 Aleit.”  a.

 ARCH  3h  I970  ..  G.  tome  Minkstr  ws

 १9  ts.

 MR,  CHAIRMAN:  Ghri  Panil.

 SHRI  S.  K.  PATIL  (Banaskantha):  “Mr.
 Chairman,  Sir,  I  would  take  ‘sotite  ‘time.

 MR.  CHAIRMAN:  The  hon.  Member
 may  please  continue  his  speech  tomorrow.

 9.02  hirs.

 The  Lok  ‘Sabha  then  ‘adjourned  till
 Eleven  of  ‘the  Clock  on  Wednestiay  April  1,
 970/Chaifra  ‘i,  “7892.  (Saka).


